
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORMS COMMITTEE― II ⅣIEETING NO.12/81 HELD
ON 22.09。 2015

Please Note

(1)  For information of cxportcrs,Norms Committee― H handles aH cases pertaining to
flxation/ratiflcation of norms for Export Products falling under ITC(HS)Chapter 72 to

76,781o80,85.Cornrnunications in respect of cases/pertaining to NC― II rnay be sent to

emJl address:nc2.dgiの nic.in

(li) In ccrtain cases the decision of the Norms Committee refers to the Recommcndations/
Observations/Deflciencies received lrorn the conccrned Technical Authority. Wherever

applicable,a scanned copy of such document has been placcd at the end ofthe Minutes,

in running serial orders. The concerned flrrn/company may go through the same and

respond accordingly.

(ili) Similarly,a scanned copy of thc blank Standard Dencicncy Format,which may ind a
reference in NC decisions,has also been attached in the end.This inay also be referred to

by the concerncd flrm/company and inay be responded accordingly.

(市) The Norms Committec has taken decision only with respect to technical aspect/wastage
norms. While redeerning the applications, RAs should check that the applicant has

fulЯ lled aH rcquircmcnts as presc五 bed in policy/proccdure including thosc in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE-2012/2009‐ 14,  dated  4th  February,  2013  and  O.M.  No.
O1/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

The Meeting No.12/81 of Norms Cornmittec― II for the year 2015-16 was held on

22.09.2015 under the Chaillllanship of Shri 」aikant Singh, Additional E)ircctor General of

Foreign Trade to consider the foHowing applications for ratiflcation of norms in respect of

advance authoHzations under Duty Exemption Scheme(Chapter-4)of Foreign Tradc Policy

2015-20.The fo1lowing members were presentin the meeting:―

SIo No. Name & Dcsignation Department

l DIPP

2. DHI

3. Shri K.S. Sodhi, Asstt. Director (ME) MSME

4. Shri O.P. Sharma. Joint Industrial Adviser DoC&PC

5. Shri Pradyumna Sahu,「 TDO DGFT

l Casc No。
:13/16/81-AIフ C2/2011 Party

Name:K.S.INSTRUMENTS
Mcet No/Date:12/8ト

ALC2/2015
Status: Deferred

力γ01'8
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Shri S.K.Jain,D.0.

Shri Gajraj Singh, Sr. D.O.



PVT.LTD.,

RLA Flle

22.09.2015

Lic.No/Date:0710079473 1DeferHQ File

:01/81/050/00114/AM12/

Decision :NC noted that

representative for technical

and deferred the case.

:07/24/040/00061/Aトプ112/      130.05.2011              
‐Date:03.l12015

the company has requested for 20 days' tirne to deputc their

discussion with DeitY.NC decided to g市 e time to the company

The casc stands defcrred to 03.11.2015.

Case No.:6/9/81-ALC2/2015  Party Name:MAHARASHTRA Mcct No/Datc:12/81-
SEAMLESS LTD          ALC2/2015

2209.2015

Status: Deferred

HQ File RLA Filc Lic.No/Datc:05103i3999 1 Dcfcr

:01/81/050/00195/AM16/       :05/27/040/00370/AM12/      10.01.2012             :Date:03.11.2015

Decision:NC observed that the application is being referred to DIPP.NC decided to wait for

their comments.

The case stands deferred to 03.11.2015.

'Case No.:6/l8l8l-ALC2l20l4 PartyName:DYNAMIC MeetNo/Date:12181- Approved
CABLES PVr. LrD. 

irt?;::rr:
HQ File RLA File Lic.No/Date:1310038617
:01/81/050/00625/AMl5l :131241040100041lAMlzl 31.01 .2012

,Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2ll 0712015-TSW3 dated22.09.2015 as under :

:

1 . Net weight of export items at Sl. No. 1,2,3, 4, 5 & 6 may be specified as 6500 Kgs.,
12240 Kgs.,24000 Kgs. , 16350 Kgs., 7l 120 Kgs. &27089 Kgs. respectively

, 2. Quantities of import items at Sl. No I &.3 viz. Copper Wire Rod may be allowed as

applied for i.e. 4436 Kgs. & 6654 Kgs. respectively being less than the net content in
export items at Sl No. 1 & 2 respectively.

3. Quantities of import items at Sl. No 5, 8, I 1 & 14 viz. Copper Wire Rod may be

allowed as 18462 Kgs., 12928Kgs.,56284 Kgs. & 22803 Kgs. respectively as l.0l
Kgs./Kg. content in export items at Sl. No.3, 4,5 & 6 respectively.

' 4. Quantities of import items at Sl. No. 2,4,6,9, 12 & 15 viz. XLPE Compound may
be allowed as applied for i.e.200 Kgs.,300 Kgs., I103 Kgs.,708 Kgs.,2542Kgs. &
1030 Kgs. respectively being less than the net content in export items at SlNo. I to 6
respectively.

5. Import items at Sl. No. 7 &. 16 viz. PVC Compound may be applied for i.e. 3212
Kgs. & 3l5l Kgs. respectively being less than the net content in export items at Sl.
No.3&6respectively.

6. Import items at Sl. No. l0 & I 3 viz. PVC Compound may be applied for i.e. 2647
Kgs. & 9680 Kgs. respectively on net to net basis in export items at Sl. No. 4 &. 5
respectively.
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RA may take suitable conscquential action accordingly.

Case No.:3/18/81‐ALC2/2014  Party Name:DYNAMIC
CABLES PVT.LTD.

RLA File

i13/24/040/00040/AM12/

Meet No/Date:12/8ト

ALC2/2015
22.09.2015

Lic.No/Date:1310038618

31.01.2012

Approved

HQ F‖ c

:01/81/050/00627/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2110712015-TSW/4 dated22.09.2015 as under :

I . Words * 0.611.0 KV may be suffixed with the description of export items at Sl. No. I

to 4.
Net weight of export items at Sl. No. 1,2,3 & 4 may be specified as 156.4 MT,
23.18 MT, 107.13 MT & 17.02MT respectively

Quantities of import items at Sl. No l, 3, 5 & 7 viz. Aluminium Ingots may be

allowed as applied for i.e. 109817 Kgs., 15421 Kgs., 75221 Kgs. & 12670 Kgs.
respectively being less than the net content in export items at Sl. No. I to 4
respectively.

4. Quantities of import items at Sl. No. 2, 4, 6 &. 8 viz. XLPE Compound may be

allowed as applied for i.e. 16362 Kgs., 3040 Kgs., lll75 Kgs. & 1878 Kgs.
respectively being less than the net content in export items at Sl No. I to 4

respectively.

2.

3.

RA may take suitable consequential action accordingly.

Case No.:6/16/81-ALC2/2012  Party Name:CROMPTON
IGREAVES LIMITED,

Meet No/Datc:12/8卜     Status:Deferred
IALC2/2015
122.09.2015

Lic.No/Date:0310709777 1DeferHQ File

:01/81/050/00313/AM13/ 2009.2012              Datc:03.112015

has been referred to DHI for comments.NCDecision : NC observed that the reply of the firm
decided to wait for the comments.

The case stands deferred to 03 . I I .20 1 5.

Case No.:7/25/81-ALC2/2012  Party Name:GRAVITA INDIA Mcct No/Datci1 2/81-    Status:Deferred
LTD.,                ALC2/2015

122.09.2015             ‐

RLA Filc

:03/94/040/00129/AM13/

HQ Filc

:01/81/050/00458/AM13/

Decision:NC obscrved
for their cornrnents.

IRLA File

:13/24/040/00047/AM13/

that the appHcation has bccn

ILic.No/Date:1310041928

118.012013

referred to MSME.NC

,Defer

Date:03.11.2015

decided to wait
‐
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RLA File

:01/81/050/00422/AM14/       :05/24/040/00474/AM13/       11.04.2013

1Decision:NC observed thatthe application has been referred to MSME.NC
for their cOmments.

.Thc casc stands deferred to 03.ll.2015.

Case No.:34/24/81-ALC2/2013 Party Namc:PILOT
INDUSTRIES LTD

HQ File

Case No.:13/5/81-ALC2/2013  Party NamciMET TRADE

(lNDIA)LTD

HQ Filc

:01/81/050/00115/AM14/

Decision:NC observed
for their comments.

RLA Fllc

:05/24/040/00030/AM14/

that the application has becn

Meet No/Date:12/8ト

ALC2/2015
122.092015

‐Lic.No/Date:0510351299

Mcet No/Date:12/81‐

ALC2/2015
122.092015

Lic.No/Date:0510353167

03.05.2013

referred to MSME.NC

Status: Deferred

Defer
Date:03.11.2015

decided to wait

Status: Deferred

Defer
Date:03.11.20 l5

decided to wait

IThe case stands deferred to 03.11.2015.

ICase No.:37/3/81‐ ALC2/2014 Party Namc:RADIALL INDIA Mcct No/Date:12/81‐

I                    PRIVATE LIMITED,      IALC2/2015
1                                                       122.09.2015

117.06.2013 Date:0311.2015

Decision : NC observed that DeitY has furnished copy of the comments issued vide U.O.
No.l7(6)/2014-IPHW dated 27.1 1.2014 along with enclosure. NC observed that though the
forwarding letter has been signed by the competent authority in DeitY but the enclosure
attached with the letter has been left unsigned. DeitY was requested to furnish a signed copy
,of the enclosure of the letter as mentioned above for ratification of the Advance Authorization
lof the company which is still awaited from them. NC decided to send a reminder to DeitY to
expedite on sending a signed copy of the enclosure.

The case stands deferred to 03.11.2015.

HQ File

:01/81/050/00134/AM15/
RLA File

:07/24/040/00541/AM13/

Lic No/Date1071 009595 1 1Defer

Mcet No/Date:12/81-

ALC2/2015
22.09.2015

Lic.No/Date:0510359362

10.07.2013

referred to DHI.NC

Status: Deferred

iStatus:Deferred

l Defer

‐Date:03.ll.2015

decided to wait

10

Case No。 :20/9/81-ALC2/2015 Party Name:HONDA SIEL
POWER PRODUCTS LTD

IHQ Fi!e              RLA File
:01/81/050/00209/AM16/      :05/23/040/00085/AM14/

Decislon:NC observed that the applた ation has been

lfor their comments.

The case stands deferred to 03.1 I .201 5.
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Case No.:23/15/81-ALC2/2013 Party Name:MET TRADE

(INDIA)LTD.

HQ File

:01/81/050/00238/AM14/

RLA File

:05/24/040/00159/AM14/

IMcet No/Date:12/81-

:ALC2/2015

2209.2015

1Lic.No/Date:0510361579

102.08.2013

Status:Deferred

Dcfer

Date:03.H.2015
11

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 03.11.2015.

12 Decision: NC noted that company has not replied to DIPP DL dated 29.05.2015 and

reminder dated 17.08.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to company to pay custom duty &
applicable interest for EODC.

RA may take suitable consequential action accordingly.

| ‐Case No.:24/24/81¨ ALC2/2013 1Party Name:MET TRADE    IMeet No/Datel1 2/81‐
|(INDIA)LTD.          ・ALC2/2015

22.092015

Lic No/Date:0510369439 Defer

25.10.2013              Datc:0311.2015

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of MSME vide U.O. No.30(92)/15-ME dated27l08l2015 (copy enclosed).

The case stands deferred to 03.1 I .201 5.

HQ File

:01/81/050/00126/AM15/

HQ File

:01/81/050/00412/AM14/

SOLUT10NS(INDIA)
PVT.LTD.

RLA File

:31/83/040/00080/AM14/

,ALC2/2015         1
22.09.2015              ‐

‐Lic.No/Date:3‖ 0060000  ‐
.22.08.2013

Status:Deferred

RLA Filc

:05/24/040/00244/AM14/

Case No。 :73/24/81-ALC2/2013 Party Namc:MOTHERSON
SUMISYSTEMS LTD.,

Meet No/Date:12/8ト

ALC2/2015
22.09.2015

Status:Deferred

Defer
Date:0311.2015

for comments.
14

HQ File

:01/81/050/00461/AM14/

Decision : NC observed that the reply of the firm
NC decided to wait for the comments.

The case stands deferred to 03. I I .20 I 5.

RLA File

:05/24/040/00295/AM14/

Lic.No/Datc:0510371064

14.11.2013

has been relcrred to C&PC

. - Case No.:t l/9/81-ALC2/2015tl
Status: DeferredParty Namc:LM WIND POWER MectNo/Date:12/8ト

BLADES(INDIA)PVT LTD  ALC2/2015

`/:」



IHQ File
101/81/050/00200/AM16/

l iCase No。 :28/3/81¨ ALC2/2014

1  HQ File
l  101/81/050/00125/AM15/

Decision : NC observed
for their comments.

'Decision : NC noted that C&PC Deficiency letter was
,As no reply from the company has been received, NC
:expedite reply.

The case stands deferred to 03. I I .20 I 5 .

RLA File
:07/24/040/00255/Aヽ 414/

Party Name:TEXMACO RAIL
I&ENGINEERING LIMITED

RLA Filc

102/24/040/00138/AM14/

2209.2015

Lic No/Datc:0710099873 Dcfcr
2211.2013 Date:03.11.2015

issued to the company on 3 I .08.2015.
decided to send a reminder to them to

IMeet No/Date:12/81‐

:ALC2/2015

122.09.2015

1Lic.No/Date:0210196856
126.11.2013

16 Decision : NC noted that DHI Deficiency letter was issued to the company
followed by reminder on 11.09.2015. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 03.1 I .2015.

Case No.:6/2 4/81-ALC2l20l3 Party Name:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

FHQ Fiだ
~~

RLA F‖ e               Lic No/Date:0410152322

17:01/81/050/00394/AM14/

Mect No/Datc:12/81‐

ALC2/2015
122.09.2015

:04/24/040/00192/AM14/      27.11.2013

that the application has been referred to DoTo NC

Party Name:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

RLA File

104/24/040/00193/AM14/

IMeet No/Datc:12/81‐

IALC2/2015
122.09.2015

Status: Deferred

:Li6.｀ o/D農も:6410i5'3'」  ibもおr      l
127.11.2013             1Date:03.11.2015 1

LTD.,

RLA Filc
:13/24/040/00037/Aヽ 414/

IMeet No/Date:12/81-

IALC2/2015
2209.2015

Status:Deferred

Dcfer
Date:03.112015

IThe Case stands deferred tO o3.ll.2015.

Case No.:7/24/81-ALC2/2013

‐ ‐HQ File

118:01/81/050/00395/AM14/

I Decision:NC observed
‐for their cOmments.

The case stands deferred to 03.1 I .2015.

HQ File

:01/81/050/00442/AM14/

that the application has been referred to DoT. NC decided to wait

Status:Deferred‐

Defer

Date:03.H20151

on 14.08.20151

NC decidcd tO

Status:Deferred

Defcr

l Date:03.11.2015

decided to wait

Lic.No/Date:1310045247

19



HQ Filc

20 :01/81/050/00418/AM14/

Decision : NC observed that the application has been

for their comments.

The case stands deferred to 03.1 1.2015.

Case No.:30/24181-ALC2|20l3 Partv Name:PILOT
INDUSTRIES LTD.

RLA File

:05/24/040/00327/AM14/

referred to MSME. NC decided to wall

Meet No/Datc:12/81-    Status:Deferred
ALC2/2015
122.09.2015

tic.No/Datc:0510375028 'Defer

31.12.2013 Date:03.11.2015

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 03 . I I .20 I 5.

121
:01/81/050/00472/AM14/ :07/24/040/00395/A～ 114/ 104.02.2014 Datc:03.11.2015 1

Decision:NC observed thatthe application has been referred to MNRE.NC decided to wait

for their comments.

The case stands deferred to 03.1 I .2015.

SOLAR SYSTEMS LTD.   IALC2/2015
12209.2015

RLA F‖e              Lic.No/Date:0710102050 Dcfer
:07/24/040/00413/AM14/ 0702.2014 ‐Date:03.11.2015

Decision : NC observed that the application has been referred to MNRE. NC decided to wait

for their comments.

The case stands deferred to 03.1 I .2015.

Case No.:84/24/81-ALC2/2013 Party Name:TATA
INDIA LTD.

HQ File              RLA File

HQ File

:01/81/050/00473/AM14/

Case No。 :14/3/81‐ALC2/2014 Party Name:TEMPEL
PRECISION METAL
PRODUCTSINDIA PVT.

HQ File

:01/81/050/00111/AM15/

Decision : NC noted that C&PC Deficiency letter

As no reply from the company has been received,

expedite reply.

7

BP SOLAR Meet No/Date:12/81-    Status:Deferred l
lALC2/2015         1          1
122.09.2015                            1

1Lic.No/Datc:0710101901 ‐Defer      l

Meet No/Date 12181- Status:Deferred
IALC2/2015

122.09.2015|            |
1                  1

lLi`:ヽ87bttab4ibi3`"ζ  ibき fei

つ
４
つ
４

LTD.,

RLA Flle

:04/24/040/00272/AM14/ 17032014 Date:03.11.2015

was issued to the company on 26.08.2015.

NC decided to send a reminder to them to

|

|



HQ File

:01/81/050/00198/AM16/

HQ Filc

1251:01/81/050/00174/AM15/

Decision:NC observed

l  for their cOnllnents.

‐  IThe case stands deferred

Case No.:16/6/81-ALC2/2014

ICase No.:20/6/81¨ ALC2/2014 Party Name:ASSOCIATED
PIGMENTS LIMITED

RLA File

i07/24/040/00472/AM14/

RLA File

Party Name:LS CABLEINDIA
PRIVATE LIMITED,

RLA File
:05/23/040/00004/AM15/

that the applicatiOn has been

,Meet No/Date:12/8卜    status:Deferred l
:ALC2/2015                  ‐

22.09.2015     1      1
1Lic.No/Date:0210202660 Dcfcr

Mcet No/Date:12/8卜     status:Deferred‐
IALC2/2015

122.09.2015

,Lic.No/Date:0510386026 Defer
108.05.2014         1Datc:03.H20151

referred to DoT.NC decided tO wait

The case stands deferrcd tO o3.11.2015.

Case No.:9/9/81-ALC2/2015  Party Namc:LMヽVIND POWER McctNo/Date:12/81‐     status:Deferred
BLADES(INDIA)PVT LTD  ALC2/2015

‐22.092015             ‐

ILic.No/Date:0710102970 1Defer

18.03.2014 Date:03.11.2015

Decision : NC noted that C&PC Deficiency letter was issued to the company on 3 1.08.2015.
As no reply from the company has been received, NC decided to send a-reminder to them to
rexpedite reply.

The case stands deferred to 03. I I .201 5.

:02/24/040/00011/AM15/   123.04 2014       1Datei03.H.2015

thattA3apllication五五sbささn iefeFrさ dto MsME.｀ё:さ

`idさ

a16喜五it

to 03.11.2015.

IHQ File

:01/81/050/00170/AM15/

Decision:NC observed
for their cornrnents.

I ,The case stands deferred to 03.1 I .2015.

Case No.:10/gl8l-ALC2/2015 Party Name:LM wlND PowER Meet No/Date:12/gl- Status:Deferred
BLADES (INDIA) pVT. LTD ,ALC2tzOts

22.09.201s
HQ File RLA File Lic.No/Date:0 7loto4l22 Defer

,, 
:0tl8tl0-50t0019911Mt6/ :07/24t040/00039/AMl5/ ts.os.2o14 Date:03.1 t.2015-' Decision : NC noted that C&PC Deficiency lettei was issued to rhe company on 3 I .0g.2015.
As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands defemed to 03. I | .2Ol 5 .

〆
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β



Case No.:22/9/81‐ALC2/2015

HQ File

:01/81/050/00211/AM16/
28‐
becisibn:Nё decided t。
written comments of DHI

cncloscd).

Party Name:SHARDA MOTOR
INDS LTD

RLA F‖ e

Mcet No/Date:12/8卜     Status:Deferred
,ALC2/2015

122.09.2015

:Lic.No/Date:0510386900 1Defer

:05/24/040/00014/AM15/       20.05.2014              Date:03.112015

send a letter to flrnl to subrnit the following information as per

vide U.0。 No.3(176)/2015/TSW(B)/328 dated 16/09/2015(copy

IThe case stands deferred to 03.11.2015。

ICase No.:3/9/81¨ ALC2/2015  Party Name:LM WIND POWERIMcetNo/Date:12/81‐
BLADES(lNDIA)PVT LTD  ALC2/2015

22.09.2015

HQ File

:01/81/050/00197/AM16/

Lic.No/Date:0710105630 1Defer

Status:Deferred

HQ Filc

30 :01/81/050/00257/AM15/

32 Case No.:46/15/81-ALC2/2014

RLA File

:07/24/040/00125/AM15/

RLA Filc

i34/24/040/00095/AM15/

RLA File

:07/24/040/00166/AM15/

Party NamciCROMPTON
GREAVES LIMITED,

Date:03 112015

IMeet No/Date:12/81¨    Status:Deferred i
lALC2/2015        ‐         |
122.09.2015                           ‐

:Lic.No/Date:3410040390 ‐Dcfcr

23.07.2014 Date:03.11.2015

Meet No/Datc:12/81-     
‐
Status:Deferred

ALC2/2015          1
22.09.2015             1

Lic.No/Date:0710106351 1Defer

11.082014 Date:03.11.2015

issued to the company on 3 I .08.201 5.

decided to send a reminder to them to

Mcct No/Datc:12/81‐

ALC2/2015
Status: Deferred

10.07.2014

Decision : NC noted that C&PC Deficiency letter was issued to the company on 31.08.2015.
As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands deferred to 03.11.2015.

Case No.:3/9/81¨ ALC2/2014  ‐Party Namc:APAR
INDUSTRIES LIMITED

Decision : NC noted that copy of the application of the company has not been received. NC

decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 03.11.2015.

Case No。 :7/9/81¨ ALC2/2015  Party Name:LM VVIND POヽ VER
BLADES(INDIA)PVT.LTD

HQ File

:01/81/050/00196/AM16/

Decision : NC noted that C&PC Deficiency letter was

As no reply from the company has been received, NC
expedite reply.

The case stands deferred to 03.11.2015.

μ́9
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comments of DHI vide U.O. No. 3(182)12014/TSW(By326 dated lll09l20l5 (copy

case stands deferred to 03.1 1.2015.

Case No.:19/l5l8l-ALC2/2014 Party Name:SMART CARD lT

Decision : NC noted that C&PC Deficiency letter was issued to the company on 05.08.2015
followed by reminder on 11.09.2015. Reply of the company is still awaited. NC decided to
wait for the reply of the company.

case stands deferred to 03. I I .201 5.

Case No.:20/15/8I-ALC2/2014 Party Name:SMART CARD IT

ision : NC noted that DeitY Deficiency letter was issued to the company on 02.09.2015.
s no reply from the company has been received, NC decided to send a reminder to them to

case stands deferred to 03. I I .20 I 5.

Decision : NC observed that the application has been referred to MSME. NC decided to wait
their comments.

case stands deferred to 03.1 1.201 5.

:AO Fiiも              IRLAFilc              iLic.Noノ 'Date:3H0064950 1Defer
l:01/81/050/00476/AM15/    1:31/83/040/00161/AM15/    108.10.2014         1Date:03.H.2015

HQ Filc

122.09.2015

RLA File             Lic No/Datc:0310789833 1Defer
:01/81/050/00503/AM15/      :03/94/040/00378/AM15/      13009.2014 ‐Datc:03.11.2015

SOLUT10NS LTD ‐ALC2/2015
22.09.2015

Status:Deferred

SOLUTIONS LTD. ALC2/2015
22.09.2015

Case No.:67/15/81-ALC2/2014 Party NamelMETENERE LTD

36 Case No.:11/15/81‐
ALC2/2014 Party Name:WORTHY

ENGINEERING

‐Mcct No/Datc:12/81-    Status:Deferred

ALC2/2015
‐2209.2015

10



HQ File

:01/81/050/00468/ANl15/

IHQ File

38 :01/81/050/00494/AM15/

HQ File

39::O1/81/050/00502/AM15/

2209.2015

Lic No/Date:0710106811  DcfcrRLA File

:07/24/040/00235/AM15/

RLA File

:03/95/040/00607/AM15/

RLA File

:03/95/040/00608/AM15/

10.10.2014

has been referred to

IDate:03.11.2015

DIPP for comments.

IHQ File

:01/81/050/00473/AM15/      :07/24/040/00250/AM15/ 20.10.2014 Date:03.11.2015

37 Deciζ
lon:NC observさ d that c6mments furnished by C&PC vide O.M.No.460H/2H/2005■

PC.II dated 24.08.201 5 include indigenous items.The representative of C&PC、 vas requested‐

to furnish the cornrnents excluding indigenous items.NC decided to defer the case.

The case stands deferred to 03.11.2015.

ICase No。 :37/15/81‐ ALC2/2014 Party Namc:SHREE‐ JI
POWERLINES

‐Decision :NC observed that the reply ofthe irm

NC decided to wait forthe comments.

IThe case stands deferred to 03.11.2015.

Case No.:16/15/81-ALC2/2014 Party Namc:LM WIND
POWER BLADES(INDIA)  ALC2/2015
PVT LTD

RLA Filc

MeetNo/Date:l2l8l- Status:Deferred

22.09.2015

1Lic.No/Datc:0710106866 ,Defer

IMeet No/Date:12/81‐    Status:Deferred i

ALC2/2015
22.09.2015

1Lic.No/Datc:0310790375 ‐Defer        l
20.10.2014             1Datc:03.11.2015 1

has been referred to DHI for comments.NCI‐Decision:NC observed that the reply ofthe flrm

decided to、vait forthe comments.

.Thc case stands defcrred to 03.ll.2015。

Case No.:45/15/81-ALC2/2014 Party Namc:SHREE― JI
POWERLINES

.Meet No/Date:12/81‐

:ALC2/2015

22.09.2015~~囲
臨F0310790374瞬面葛|:1

hasbeen referredto DHI forcommentsoNCi

:

Status:Deferred

Decision : NC observed that the reply of the firm
decided to wait for the comments.

The case stands deferred to 03.1 I .2015.

Case No。 :1/12/81‐ALC2/2014

HQ Filc

:01/81/050/00402/AM15/

Party Name:OIL COUNTRY
TUBULAR LIMITED

RLA Flle
:09/24/040/00383/AM15/

Meet No/Date:12/8卜     Approved
ALC2/2015
122.09.2015

.Lic No/Date:0910061126
122.10.2014

乏ン/11

40



Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
I u.o. No. 3(l 62)12015-TSW(By32l dated 07.09.2015 (copy enclosed).

I tRA may take suitable consequential action accordingly.

The case stands deferred to 03.1 1.2015.

Case No.:15/12/81-ALC2/2014 Party Name:RAYCHEM RPG  Meet No/Datc:12/8卜     Closed
PVT LTD.             ALC2/2015

22092015

HQ File RLA File                Lic.No/Date:3410040663

Or:011811050/00416/AMls/ :341241040100191/AMls/ 07.tt.2014

Decision : NC noted that the above mcntioncd AA has been issucd on Repcat Basis as

mcntioncd under Advance Authorisation.Thcreforc,NC decided to close the casc.

‐RA may take suitable consequential action accordingly.

Case No.:66/15/81-ALC2/2014 Party Namc:NAT10NAL     Mcct No/Date:12/81-    Status:Dcferrcd
STEEL AND AGRO       ALC2/2015
1NDUSTRIES LTD,       22.092015

HQ Filc              RLA Fllc             Lic.No/Datc:H10028H2 Dcfcr

43 :01/81/050/00523/AM15/      :11/24/040/00009/AN/115/       20 11 2014              Datc:03 11.2015

Decision:N(〕 obscrvcd that thc rcply ofthc「 lrnl has bcen rcfcrrcd to MoS for conllnents.NC

decided to wait forthc comments.

The case stands deferrcd to 03.ll.2015.

mentioned under Advance Authorisation. Therefore, NC decided to close the case.

RA may take suitable consequential action accordingly.

12

41
:07/24/040/00267/AM15/      129.10.2014 Date103.H.2015

Decision : NC noted that copy of the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

Case No.:49/15/81-ALC2/2014

HQ File

:01/81/050/00506/AM15/

Party Name:EFD INDUCTION
PRIVATE LIMITED,

RLA File

IMeet No/Date:12/8卜    IStatus:Deferred
IALC2/2015         1
122.09.2015

1Lic.No/Datc:0710106898 1Defer

‐Case No.:1/15/81‐ALC2/2014  Party Name:RAYCHEM RPG  lMeet No/Datc:12/81-
PVT LTD.             ALC2/2015

22.09.2015

RLA Filc                Lic.No/Date:3410040747

Closed

Basis as



45

Case No.:21/18/81-ALC2/2014

HQ File

:01/81/050/00640/AM15/

Decision:NC noted that

rerninder dated 1 7.08.2015.

committee decided to racct

interest for EODC.

Party NamelBHARAT HEAVY :Meet No/Date:12/81-
ELECTRICALS LIMITED    :ALC2/2015

:22.09.2015

Rejected

RLA Flle Lic No/Date:0710107135
:07/24/040/00268/AM15/ .05.12.2014

company has not replied to DIPP DL dated 23.06.2015 and

Since no reply was received form company despite reminder, the

the case with direction to firm to pay custom duty & applicable

RA may take suitable consequential action accordingly.

Case No.:12/18/81-ALC2/2014 Party Namc:ZENITH
PRECISION PVT LTD.,

,Mcet No/Datc:12/81-

ALC2/2015
122.09.2015

Lic.No/Date:0710107288

24.12.2014

has bccn refcrrcd to MSME

Status:Deferred ,

IDefer

‐Datc:03.11.2015

for commcnts.

IHQ File

46 :01/81/050/00631/AM15/

Decision:NC observcd that the reply ofthc flrrn

NC decided to wah forthe comments.

The case stands deferred to 03.11.2015。

Case No.:22/18/81-ALC2/2014 Party Namc:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

HQ Flle RLA File

47 :01/81/050/00641/AM15/      :56/24/040/00053/AM15/

Decision:NC obscrvcd thatthe reply ofthe flrm

decided to、vait for the comments.

The case stands deferred to 03.ll。 2015.

Case No.:55/18/81-ALC2/2014 Party Name:VINDHYA
TELELINKS LTD.,

‐Mcet No/Datc:12/8卜     Status:Deferred
ALC2/2015
122.09.2015

1Lic.No/Date:5610004512 1Defer
106.01.2015             1Date:03.11.2015

has been referred to MoS for comments.NC

IRLA File

:07/24/040/00347/AM15/

RLA F‖ e

:11/24/040/00004/AM15/

HQ Filc

:01/81/050/00674/AM15/

Meet No/Datc:12/8ト

IALC2/2015
22.09.2015

Lic.No/Date:1110028126

19.01.2015

referred to DoTo NC

Status:Deferred

Defer
Date:03.1 I .2015

decided to wait
48

Decision : NC observed that the application frui U..n
for their comments.

The case stands deferred to 03.1 1.2015.

Case No. :29l l8l8l - ALC2/201 4 P arty Name: V I KETA
ELECTRONICS

Meet No/Date:l2l8l- Status:Deferred
ALC2/2015
122.09.2015

カン|し
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HQ File RLA File rlic.No/Date:3410040884 Defer

:01/81/050/00 648l AMl5l :341241040100275/AM15/ 20.01 .201 5 Date:03.1 1 .2015

Decision : NC observed that the reply of the firm has been referred to DeitY by the company

for comments. NC decided to wait for the comments'

The case stands deferred to 03. I I .2015.

case No.:33/ l8l8l-ALc2l20l4 Party Name:JINDAL SAW LTD Meet No/Date:l2l8l- Approved

|:3;::|:
HQ File RLA File Lic.No/Date:0510392998

:o t)s I tosolo 06521 AMty :0512310401004761 AMly 28.01 .201 s

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. l2l10712015-TSWi50 dated22.09.2015 as under :

l. Net weight of export items at Sl. No. I to 3 may be specified as 67672.142
MT, 79.72MT & 535.84 MT respectively .

2. Thickness of "lnternal lining" in export items at Sl. No. I to 3 may be

specified as "0.406 mm".I 3. Thickness of "external coating" in export items at Sl. No. I to 3 may be

, specified as "2 mm".

I 4. Word " Alloy" mentioned in the description of import items at Sl. No. l, 17

' & 33 may be deleted and these items shall be of relevant grade as contained

, in the export items

' 5. Quantity of import item at Sl. No. I may be allowed as 68561.2 MT as

. 1.05 Kgs.iKg. content in the export item at Sl. No. l.
's0i 6. Quantity of import item at Sl. No. 2 may be allowed 279.48 MT taking

clue from SION C-1289.' 7. Total quantities of import items at Sl. No. 3 to 5, 10 to I 3 & 16 put together
may be allowed within 6 Yo of FOB value of export item at Sl. No. I taking

' clue from SION C-1289.
i 8. Quantities of import items at Sl. No. 6, 14 & 15 may be allowed as 1.05

i Ltr.lltr. content in the export item at Sl. No. l.

, ' 9. Quantities of import items at Sl. No. 7 to9 may be allowed as 1.05 Sq.

meter/Sq. meter content in the export item at Sl. No. l.
10. Quantity of import item at Sl. No. 17 may be allowed as 78.025 MT as

i 1.05 Kgs./Kg. content in the export item at Sl. No. 2.
, I l. Quantity of import item at Sl. No. 18 may be allowed as 0.329 MT taking
' clue from SION C-1289.
'. 12. Total quantities of import items at Sl. No. 19 to 21,26 to 29 & 32 put

together may be allowed within 6o/o of FOB value of export item at Sl. No.
2 taking clue from SION C-1289.

' 13. Quantities of import items at Sl. No. 22,30 & 31 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 2.

' 14. Quantities of import items at Sl. No. 23 to 25 may be allowed as 1.05 Sq.



15. Quantity of import item at Sl. No.33 may be allowed as 553.784 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 3.
16. Quantity of import item at Sl. No. 34 may be allowed as 2.213 MT taking

clue from SION C-1289.
17. Total quantities of import items at Sl. No. 35 to 37,42to 45 & 48 put

together may be allowed within 6 %o of FOB value of export item at Sl. No.
3 taking clue from SION C-1289.

18. Quantities of import items at Sl. No. 38, 46 & 47 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 3.

19. Quantities of import items at Sl. No. 39 to 4l may be allowed as 1.05 Sq.

meters/Sq. meter content in the export item at Sl. No. 3.

RA may take suitable consequential action accordingly.

Case No.:56/18/81-ALC2/2014 Party Name:JST STESALIT Meet No/Date:l2l8l- Status:Deferred
TRANSFoRMERS PVr.LrD., 

|i;;.'::rt :
HQ File RLA File Lic.No/Date:2210015181 Defer
:01/81/050/0067 51AMl5/ :221241040/00088/AM l 5/ 30.01 .2015 Date:O3.1 1 .2015

5l 
Decision :NC observed that the company had requested for l5 days'time to furnish reply. NC
also observed that a reminder has been issued to the company on 11.09.2015 to expedite the
reply. NC decided to wait for the reply of the company.

The case stands deferred to 03.11.2015.

Case No.:44118/El-ALC2/2014 Party Name:LM WIND POWER Meet No/Date:l2i8l- Status:Deferred
BLADES (rNDrA) PVr. LrD 

irtJi:.,::rr:
HQ File RLA File Lic.No/Date:0710107543 Defer
:01/81/050/00663/AMl5t :07/241040t00362tAM151 02.02.2015 Date:o3.11.2015

52 Decision : NC noted that C&PC Deficiency letterwas issued to the company on 16.07.2015

followed by reminder on 11.09.2015. Reply of the company is still awaited. NC decided to
wait for the reply of the company.

The case stands deferred to 03.1 1.2015.

Case No.:6/3/81-ALC2/2015 Party Name:ASTA INDIA Meet No/Date:l2l8l- Rejected
PRIVATE LIMITED ALC2/2015

'22.09.2015

HQ File RLA File Lic.No/Date:3410040933

53:0l/81/050/00079lAMl6l :341241040100292/AMl5l 06.02.2015

Decision : NC noted that company has not replied to DIPP DL dated 23.06.2015 and

reminder dated 17.08.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to firm to pay custom duty & applicable



interest for EODC.

RA may take suitable consequential action accordingly.

ICase No.:5/3/81‐ ALC2/2015   Party Name:MAK CONTROLS IMcetNo/Date:12/8卜    IApproved
lAND SYSTEMS PVT LTD.  :ALC2/2015          ‐

122.09.2015              1

HQ Filc               RLA Filc              Lic No/Date:3210077479

54 :01/81/050/00078/AN416/       :32/21/040/00209/AⅣ
l15/        12.032015

n : NC decided to ratify the norms of above AA as per written comments of
ide U.O. No. l7(25)/2015-IPHW dated 08.09.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

their comments.

case stands def-erred to 03. I I .201 5.

HQ Filc              RLA Filc             Lic.No/Date:3110065320 Defer

56 :01/81/050/00095/AMi6/      :31/83/040/00257/AM15/       12.03 2015              Datei03.112015

: NC observed that the application has been referred to MoS. NC decided to wait
for their comments.

case stands deferred to 03. I I .201 5.

Party Name:VIKARSH
STAM PINGSINDIA PVT

Case No.:22/3/81-ALC2/2015

ALC2/2015
22.09.2015

No.:9/3/81‐ ALC2/2015  :Party Name:REGALIA
:LAMINATES

: NC observed that the reply of the firm has been referred to C&PC for comments.
decided to wait for the comments.

岬鋤耐呻fCrrcd t祠翌・
“  ん

DeitY

‐  Case No.:17/3/81-ALC2/2015

Datc:03.112015

NC decided to wait



Case No.:7/3/81-ALC2/2015  Party Name:LM WIND POWER McetNo/Date:12/8ト
BLADES(INDIA)PVT.LTD  ALC2/2015

2209.2015

HQ Filc RLA Flle Lic.No/Date:0710107924
:01/81i050/00080/AM l6l :0712410401004351AM15/ 25.03.2015

58 Decision : NC noted that C&PC Deficiency letter was issued to the
followed by reminder on 11.09.2015. Reply of the company is still
wait for the reply of the company.

The case stands deferred to 03.1 1.2015.

company
awaited.

Status:Deferred

lDefer

Date:03.112015

on 16.07.2015‐

NC decided to

Case No.:12l3/El-ALC2/2015 Party Name:LAXMI Mcct No/Date:12/81-    Status:Deferred

Defer
Date:03.1 I.2015

ELECTRONICS MOULDS&  ALC2/2015
PRECIS10N ENGG P.LTD   22 09.2015

RLA File               Lic.No/Date:0710107922
:07/24/040/00464/AM15/      25.03.2015

59

‐HQ Filc
101/81/050/00085/AM16/

Decision : NC noted that DeitY Deficiency letter was issued to the company
followed by reminder on 11.09.2015. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 03.11.2015.

‐Case No。 :19/3/81-ALC2/2015 Party Name:LMヽVIND Mcct No/Datc:12/81-

POヽVER BLADES(lNDIA)  ALC2/2015

HQ Filc

PVT LTD

RLA Filc

22.09.2015

Lic.No/Datc:0710107923

25.03.2015

on 16.07.2015

NC decided to

Status: Deferred

Defcr

Date:03.112015

on 16.07.2015

NC decided to

:01/81/050/00092/AM16/      :07/24/040/00441/AM15/

60 Decision : NC noted that C&PC Deficiency letter was issued to the company
followed by reminder on 11.09.2015. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 03.1 I .2015.

Case No。 :20/3/81‐ALC2/2015 Party Name:JAIN METAL
ROLLING MILLS,

IHQ File              RLA File

61.:01/81/050/00093/AM16/      :04/24/040/00319/AM15/

IDecision:N(〕 observed that thc application has bcen

for their comments.

The case stands deferred to 03.1 I .201 5.

62 Case No.:25/3/81‐ ALC2/2015  Party Name:ALPINE

Meet No/Datc:12/81‐     Status:Deferred
ALC2/2015
22.092015

Lic.No/Date:0410160382 1Defer
O`.04.2015             

‐
Date:03.11.2015

1 referrcd to MSME.NC decided to wait

|11,t. :｀ '|   :
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ILic.No/Date:0310795242HQ File

:01/81/050/00098/Aヽ 416/

Decision:NC noted that

rerninder dated 1 7.08.2015.

committee decided to r● eCt

interest for EODC.

:03/94/040/01224/ANl15/        1004.2015

company has not replied to E》 HI DL dated 23.06.2015 and

Since no reply、 vas rcceived form company despite rcnlinder,the‐

the case、vith direction to flrrn to pay custom duty&applicable

RA rnay take suitable consequential action accordingly.

ICase No.:26/3/81-ALC2/2015  ‐Party Name:DIAMOND
ENGINEERING(CHENNAl)
PVT LTD

RLA Filc

i04/24/040/00332/AM15/

Decision : NC decided to ratify the norms of above AA
vide U.O. No. l2l10712015-TSW/63 dated22.09.2015 as

,Meet No/Date:12/8ト Approved
:ALC2/2015         1
122.09.2015

:Lic.No/Date:0410160401  1

110.04.2015

as per written comments of DIPP

under:

IHQ File

:01/81/050/00099/AM16/

63

164

l. Net Weight of export item may be modified as 61801 Kgs.
2. FOB value of export may be increased by RA suitably.
3. Words "Relevant" may be prefixed with the descriptions of import items at

Sl. No.1 ro 19.

4. Quantities of import items at Sl. No. 1 to 19 may be allowed on net to net
basis with accountability clause as claimed by the firm.

RA may take suitable consequential action accordingly.

Case No.:24/3/81-ALC2/2015 Party Name:GURU RAJENDRA IMeetNo/Date:12/81‐
METALLOYSINDIA PVT.   ALC2/2015

Approved

HQ F‖ e

:01/81/050/00097/AM16/

Decision:NC decided to
vide DC(MSME)ID note

RA

Case No。 :1/3/81-ALC2/2015

165

HQ Filc

.   :01/81/050/00074/AM16/

may take suitable consequential action accordingly.

LTD,

RLA File

:08/24/040/00009/AM16/

Party Namc:HARSHINI EPC
IPVT LTD

RLA File

:09/24/040/00535/AM15/

122.09.2015

‐Lic.No/Datc:0810135088
123.04.2015

Meet No/Date:12/81‐      IStatus:Deferred
ALC2/2015          1
‐22.09.2015             1

Lic.No/Date:0910061983  Defer

ratify the norms of above AA as per written comments of MSME
no 30(124)ll 5-ME dated 09.09.201 5 (copy enclosed).

18



Decision : NC observed that the application was referred to MSME. The representative of
MSME stated that the case does not pertain to them. NC decided to refer the case to DHI for r

comments.

The case stands deferred to 03.1 I .2015.

Case No.:2/3 l8l-ALczlz}li Party Name:UM CABLES LTD., Meet No/Date: l2l81 - Closed
ALC2/2015
2209.2015

Lic.No/Date:0310795878
‐13.05.2015

66 Decision : NC noted that RA, Mumbai vide letter No.03/94l040/l04)lAM15ll54 dated

14.05.2015 has informed that the above mentioned AA has been issued on Repeat Basis in
terms of para 4.7.1 & 4.7.2 of HBP as per decision of Norms Committee in Meeting No.
12181 ALC2l20l4 dated 12.11.2014. NC decided to close the case.

RA may take suitable consequential action accordingly.

HQ Filc

:01/81/050/00075/AM16/

HQ Flle

:01/81/050/00208/AM16/

RLA File

:03/95/040/01040/AM15/

Case No.:17/9/81-ALC2/2015 Party Name:VIKARSH
STAMPINGSINDIA PVT.
LTD.

HQ Filc              RLA Filc

67 :01/81/050/00206/AM16/      :31/83/040/00033/AM16/

Decision :NC observed that the application has been

for their comments.

Thc case stands defcrrcd to 03.ll.2015.

Case No.:18/9/81‐ALC2/2015 Party Name:VIKARSH
STAMPINGS INDlA PVT.

|                    ,LTD.

HQ File               RLA Filc

68・
01/81/050/00207/AM16/    :31/83/010/00031/AYl,/

Decision :NC observcd that the application has been

for their cornrnents.

The case stands deferred to 03.ll.2015.

Case No.:19/9/81-ALC2/2015  Party Name:VIKARSH

Mcct No/Date:12/8ト

ALC2/2015
22.092015

Lic.No/Date:3110065478

16.06.2015

referred to MoS,NC

Status:Deferred

Defer
Date:03.11.2015

decided to wait

Mcct No/Date:12/81‐

IALC2/2015

122.09.2015

1Lic.No/Date:3110065484
117.06.2015

referred to MoS.NC

Status: Deferred

Defer
Date:03.1 I .2015

decided to wait

Mcct No/Datc:12/81- Approved
STAMPINGS INDIA PVT.LTD.IALC2/2015

22.09.2015

1RLA Filc              lLic.No/Datc:3110065483
:31/83/040/00034/AM16/        17.06.2015

Decision : NC decided to ratify the norms of above AA as per

vide U.O. No. 2(l 0)12014-TW dated 02.09.2015 (copy enclosed).
written comments of MoS

ル19
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IRA may take suLaЫ e consequendJ ac■ on accordh」 y.

Lic.No/Date:3110065509 1Defer
26.06.2015             1Date:03.11.2015

: NC decided to send a letter to firm to submit the following information as stated
y the representative of DIPP:

formation in respect of S.No. 4 & 5 of the Standard Deficiency Letter.

case stands defemed to 03.I I .2015.

No。 :21/9/81-ALC2/2015

RLA File

:09/24/040/00110/AM16/

RLA File

:31/83/040/00042/AM16/

Lic.No/Date:0910062214  Defer

18.06 2015             1Date:03.11.2015

Lic.No/Date:0410160710 'Defer
26.06.2015             1Datc:03.11.2015

: NC noted that DIPP Deficiency letter was issued to the company on I I .09.201 5.
s no reply from the company has been received, NC decided to send a reminder to them to

reply.

case stands deferred to 03.1 I .2015.

Mcct No/Datc:12/81‐

Decision : NC noted that DIPP Deficiency letter was issued to the company on 11.09.2015.
As no reply from the company has been received, NC decided to send a reminder to them to

:01/81/050/00192/AM16/

Party Name:GANGES
INTERNATIONALE(P)LTD., ALC2/2015

22.09.2015

ALC2/2015
22.092015

ite reply.

Status: Deferred

HQ Flle

70 :01/81/050/00214/AM16/

Party Namc:TOSHIBA      IMcet No/Date:12/81¨
TRANSMISS10N&       IALC2/2015
1DISTRIBUT10N SYSTEMS   22.09.2015

,1

Decision : NC observed that the application has been referred to DHI. NC decided to wait
:for their comments.

The case stands deferred to 03.1 1.2015.

Case No.:32/9/81-ALC2/2015 Status: Deferred

ノ_‐20



The case stands deferred to 03.11.2015.

73諸滉.ヽ|::lツi腸∫:57:ll;li糧∬」殿∬錢∬(p∝
Wtten commetts of ttPP

ier:

Advance authorization may be ratified as per SION C-1058 of Engineering Products.

RA may take suitable consequential action accordingly.

Case No.:29/9/81-ALC2/2015 Party Name:KEIINDUSTRIES Mcct No/Date:12/8卜     Status:Deferred
LIMITED               ALC2/2015

22.09.2015

HQ Flle RLA Flle Lic.No/Date:0510394767 Defer

HQ File

:01/81/050/00204/AMl`/

HQ File

:01/81/050/00219/AM16/

,BATTERIES LTD

‐RLA Flle

:04/24/040/00071/AM16/

Mect No/Date:12/81‐       Approved
lALC2/2015         ‐       ‐
22.09.2015              ‐          ‐

Lic.No/Date:0410160731              ‐

130.062015                         
‐

01.07.2015              Date:03.ll.2015

is being rctrrcd to DIPP for comments.NC

75 :01/81/050/00218/AM16/      :05/23/040/00124/AM16/

Decision:NC observed that thc reply ofthe flrin
‐decided to wait forthe comments.

76

The case stands deferred t0 03.11.2015。

Case No.:30/9/81-ALC2/2015 Party Name:KEIINDUSTRIES ,Mcet No/Date:12/8卜    IStatus:Deferred

「
MD  I    I
~~IRLARL       

断
:05/23/040/00060/AM16/ 01.07.2015

Decision : NC observed that the reply of the firm is being referred to
decided to wait for the comments.

The case stands deferred to 03.1 1.2015.

Date:03.11.2015

DIPP for comments,NC

|

Case No.:2619181-ALCZl20l5 Party Name:JAINSON MeetNo/Date:l2l8l- Status:Deferred
CABLESINDIA PVT.LTD.  ALC2/2015

22.09.2015

HQ File              lRLA Filc             Lic.No/Date:0810135610 Defcr
:01/81/050/00215/AM16/      :08/24/040/00095/AM16/      103.07.2015              Datc:03.11.2015

77b`tiζ
i6轟 :ヽこ16ica thit bIP1 581LitAと ,ietter was issued to the company on ll.09.2015.|

As no reply from the company has been received,NC decided to send a relninder to them tol

expedite reply.

The case stands deferred to 03.1 1.2015.

た」
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Case No.:28/9/81-ALC2/2015

HQ Filc
.   101/81/050/00217/AM16/      :30/24/040/00016/AM16/

78‐
bttiζioi:ヽ O notcd that DIPP Dcflciency letter was

HQ File

|:HQ File
'^. :01/81/0.
81.:O1/81/050/00193/AM16/

Decision : NC observed
for their comments.

IThe Case stands deferred to 03.H.2015.

Party Name:NEHAL STEELS IMeetNo/Date:12/81‐     Status:Deferred l
PRIVATE LIMITED       IALC2/2015          ‐           ‐

122.09.2015             1

RLA File               lLic.No/Datei3010103553 1Defer
.06.07.2015

Date:03.H.2015

issued to the company on 11.09.2015.

decided to send a reminder to them to'As no reply from the company has been received, NC
expedite reply.

The case stands deferred to 03.1 1.2015.

Case No.:2/9 t8l-ALC2l2Ols Party Name:SU2f-ON ENERGY Meet No/Dat e:litgl- Approved
LIMITED ALC2I}OI5

22.09.2015

HQ File RLA File Lic.No/Date:3110065531

n;0ll8ttOS0l0019llAllt6/ :3118310401000471AMl61 08.07.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(165)/2015-TSW(8y331 dated 18.09.2015 (copy enclosed).

,RA may take suitable consequentia] action accoldinelV,

Case No.:14lgl8l-ALC2t20l5 Party Name:DR ASSOCIATES Meet No/Date:l2l8l- Status:Deferred

:01/81/050/00203/Aヽ 416/

80 becisi6n:ヽこn6ted

:04/24/040/00050/AM16/
'08.07.2015

IDate:03.11.2015

As no reply from the
expedite reply.

IThecasestandsdefeⅡedto03.H。 2015.

Case No.:4/9 /81-ALC2/2015 Party Name:ELECTROLEAD Meet NoiDate:l2l8l- Status:Deferred
PUNE PVT LTD. ALC2/2015

‐22.09.2015

ALC2/2015
22.092015

1RLA F‖ e                Lic.No/Datc:0410160774 Defer

that DIPP Deficiency letter was issued to the company on 11.09.2015.

company has been received, NC decided to send a reminder to them to

RLA File             Lic.No/Datc:3H0065546 Defer
.:31/83/040/00052/AM16/      .21.07.2015              Datc:03.11.2015

that the appHcation has been referrcd to E)IPP. NC decided to wait

Party Name:DIANA METALS Meet No/Date:l2l8l- Status:Case
82 ALC2/2015           Added

ん/」
Case No.:1/12/81-ALC2/2015

22



.22.09.2015

HQ File RLe file Li".No/Date:0410160886 Defer Date:
:01/81/050/002331AM161 :0412410401000931AM16/ ,07.08.2015

Decision : NC observed that the application has been referred to DIPP. The representative of
DIPP stated that the case does not pertain to them. NC decided to send the application to
MSME for comments.

The case stands deferred to 03.1 1.2015.

Offline Agenda Meeting No. 12181 dated 22.09.2015

Sl. No. 166
Casc No.AR-19 M/s. Powergear Limited
Meeting No. l2l81 F. No.01/81/50/798/AM07/DES― II
Dtted:-22.09.2015 Request for amendment in adhoc Norms in respect of Advance

License No. 0710049603 dated 15.01.2007.
Decision : Shri V.V. Rao, Executive Director, M/s Powergear Limited, Chennai appeared
before the Norms Committee and explained in detail, the facts for amendment of the norms in
respect of Advance Authorisation No. 0710049603 dated 15.01.2007. NC deliberated the
issue and requested him to produce all relevant documents in support of their claim for
modification of the subject AA.

The case stands deferred to 03. I I .20 I 5 .

SIo No。 167

Case No. AR- M/s. Narayan Powertech Pvt. Ltd.
Meeting No. l2l81 F. No.01/81/50/1642/AM04/
Dated:-22.09.2015 Request for fixation of Norms in respect of Advance

Authorisation No. 3410009867 dated 04.03.2004.
Decision :NC observed that DHI vide U.O. No. 3(135)12012/TSW(By330 dated 16.09.2015
has stated that the reply furnished by the company in response to their DL is incomplete. NC
decided to send a copy of the DL to the company to furnish complete information as required
by DHI.

The case stands deferred to 03.11.2015.

SI. No. 168
Case No. AR- M/s. Crompton Greaves Limited
Mccting No.12/81 F.No.01/81/50/262/AM14/
Dated:-2209.2015 Request for ratification of Norms in respect of Advance

Authorisation No. 03 107 461 62 dated 21 .08.201 3.
Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC

23 /



decided to wait for the comments.

The case stands deferred to 03.1 I .2015.

SI。 No。 169

Case No. AR M/s. Shera Energy Pvt. Limited
Meeting No. l2l81 F. No. 07/87/50/0467 / AM75/DES-Il
Datcd:-22.09.2015 RA File No.

Ratification of norms in respect of Advance Authorization No.
1310047 663 dated 20.10.201 4.

Decision : NC decided to ratify the norms of above AA as per wriffen comments of DIPP vide
U.O. No. 12110712015-TSW/I69-A/R dated 22.09.2015 as under :

Advance Authorization may be ratified as under on repeat basis as per firm's
Advance Authorization No. 1310047583 dated 25.08.2014 ratified in Norms Committee
Meeting No. 18/81 dated 2410312015:

(i) Quantity of import item may be allowed as 1.07 Kgs./kg. content in the

export item as claimed by the firm taking clue from SIONs C-I184 &
c-252.

RA may take suitable consequential action accordingly.

Sl.No。 170

Case No.AR M/s. Areva T&D India Limited (M/s. Schneider Electric
Infrastructure Limited).

Meeting No. l2l81 F. No. 01, / 81, / 50 / 00470/AM15/DES-Il
Dated:-22.09.2015 RA File No.02/24/040/00036/AM10

Modification of fixed norms in respect of Advance Authorization
No. 0210138613 dated 01.03.2010.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for

their comments.

The case stands deferred to 03.1 1.2015.

Sl.No。 171

Case No. AR M/s. McCom Industries (lndia) Pvt. Limited

Meeting No. l2l81 F. No. 01 / 87 / 50 / 4761 AMI4lDES-ll
Dated:-22.09.2015 RA File No.03/95/040/000615/AM14

Ratification of norms in respect of Advance Authorization No.
03 10756580 dated 0l . I I .2013. /^
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Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 03.1 I .2015.

Sl.No。 172

Case No. AR M/s. Mercury Industries Limited

Meeting No. l2l81 F.No.01/81/50/202/AM12/DES― II

Dated:-22.09.2015 RA File No.06/24/040/00019/AM12

Modification of fixed norms in respect of Advance Authorization
No. 0610022807 dated 1 2.07 .201I .

Decision : NC observed that the application has been referred to MoS. NC decided to wait for
their comments.

The case stands deferred to 03. I 1 .20 I 5.

SIo No。 173

Case No. AR M/s. Mayfair International

Meeting No. l2l81 F.No.01/81/050/481/AM12/DES¨ II

Dated:-22.09.2015 RA File No.03/95/040/000766/AM12

Modification of norms fixed in respect of Advance Authorization
No. 03 106757 I 3 dated 10.01.2012.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 03 . 1 I .20 I 5.

Sl.No。 174

Case No.AR M/s. National Steel and Agro Industries Ltd.

Meetins No. l2l81 Fo No.01/81/50/247/AM13/DES― II

Dated:… 22.09.2015 RA Filc No.56/24/040/00005/AM13

Modification of norms fixed in respect of Advance Authorization
No. 5610000535 dated 29.05.2012.

MdtoratifythenormsofaboveAAasperwrittencommentsofMoSvide
U.O. No. 2(9)12014-TW/-Vol.l dated 03.08.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No。 175

Case No.AR M/s. Larsen & Toubro Limited
Meeting No. l2l81 F. No. 01. / 87 / 50 / 442/ A}l472/ DES-I I

多/25



Dated:-22.09.2015 RA File No.03/95/040/000720/AM12

Modification of norms fixed in respect of Advance Authorization

031067 0275 dated 13.72.2011..

ffiattheapplicationhasbeenreferredtoMoD.NCdecidedtowaitfor
their comments.

The case stands deferred to 03.1 I .2015.

SI. No. 176
Case Noo AR M/s. Anjani Technoplast Limited

Meetins No. l2l81 F.No.01/81/050/428/AM14/DES― II

Dated:-22.09.2015 RA File No.05/23/040/000439/AM13

Ratification of norms in respect of Advance Authorization No.
05 I 0344008 dated 24.01 .2013.

Decision : NC observed that the application has been referred to C&PC. NC decided to wait
for their comments.

The case stands deferred to 03.11.2015.

Sl.No。 177

Case No. AR M/s. Rexnord Electronics & Controls Limited

Meeting No. l2l81 F.No.01/81/050/510/AⅣ l12/DES― II

Dated:… 22.09.2015 RA File No.05/23/040/000439/AM13

Ratification of norms in respect of Advance Authorization No.
0310683035 dated 22.02.2012.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 03. I I .20 I 5.

Sl.No.178
Casc No.AR M/s. Crompton Greaves Limited
Meeting No. l2l81 Fo No.01/81/50/284/AM14/DES― II

Dated:-22.09.2015 RA File No.03/94/040/000319/AM14

Modification of norms fixed in respect of Advance Authorization
No. 0310746689 dated 23.08 .2013.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 03.11.2015.

Sl.No。 179



Case No.AR M/s. Sunder Impex Pvt. Limited
Meeting No. l2l81 F. No. 07 / 81 / 050 / 00078 / AM13/DES-II
Dated:‐ 22.09.2015 RA File No.05/24/040/00435/AM12

Ratification of norms in respect of Advance Authorization No.

0510318983 dated 28.02.2012.
Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 03.1 I .201 5.

Sl.No。 180

Case No.AR M/s.Bilcare Lilnited

Meeting No. l2l81 F. No. 07 / 87 / 050 / 03 / AM75/DES-II
Dated:… 22.09.2015 RA File No.31/83/040/00236/AM14

Ratification of norms in respect of Advance Authorization No.

3110062954 dated 07 .03.201.4

onhasbeenreferredtoDIPP.NCdecidedtowaitfor
their comments.

The case stands deferred to 03.11.2015.

SI.No。 181

Case No. AR M/s. MPP Technologies Pvt. Limited

Meeting No. l2l81 F. No. 07 / 81 / 50 / 741. / AM09/DES-II
Datcd:-22.09.2015 RA Filc No. 07/24/040/00052/AM09

Modification of norms fixed in respect of Advance Authorization

No. 0710057471. dated 19.05.2008.

licationhasbeenreferredtoDHI.NCdecidedtowaitfor
their comments.

The case stands deferred to 03.1 I .2015.

Sl. No. 182
Case No.AR M/s. Apar Industries Limited

Meeting No. l2l81 F. No. 07 / 81. / 50 / 0340/AM14/DES-Il
Dated:-22.09.2015 RA File No.03/94/040/00530/AM14

Modification of norms fixed in respect of Advance Authorization

No. 0310751570 dated 27 .09.2013.
ionhasbeenreferredtoDIPP.NCdecidedtowaitfor

their comments.

The case stands deferred to 03.ll.2015.
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Sl.No.183
Case No. AR M/s. Apar Industries Limited
Meeting No. l2l81 F. No. 07 / 87 / 50 / 0338/AM14/DES-Il
Dated:-22.09.2015 RA File No.03/94/040/00557/AM14

Modification of norms fixed in respect of Advance Authorization
No. 0310752767 dated 08.10..2013.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands defened to 03.11.2015.

SI. No. 184
Case No. AR M/s. Leitwind Shriram Manufacturing Limited
Meeting No. l2l81 F. No. 01/ 87 / 050 / 0224l AM14/DES-I I

Dated:-22.09。 2015 RA File No.04/24/040/00072/AM14

Ratification of norms in respect of Advance Authorization No.
0410147 962 dated 30.72.2014.

Decision : NC observed that the application has been referred to DI-ll. NC decided to wait for
their comments.

The case stands deferred to 03.I I .2015.

SI. No. l8s
Case No. AR M/s.KEI Industries Limited

Meeting No. l2l81 No.01/81/050/00428/AM15/DES― HＦ

．
一

Dated:-22.09.2015 RA File No.05/23/040/00300/AM15

Ratification of norms in respect of Advance autnorization No.
05 I 0391 6 I 0 dated 16.10.2014.

Decision:NCobservedthattheapplicationhasbeenrefei
their comments.

The case stands deferred to 03.1 1.2015.

SI. No. 186
Case No. AR M/s.KEI Industrics Limited

Meeting No. l2l81 F. No.01/81/050/00427/AM15/DES― II
Dated:-22.09.2015 RA File No.05/23/040/00263/AM15

Ratification of norms in respect of Advance Authorization No.
05 10391365 dated 26.09.2014.

2/28
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Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 03.1 1.2015.

187SI。 No.

Case No. AR M/s. Leitwind Shriram Manufacturing Limited
Meeting No. l2l81 F.No.01/81/050/00201/AM13/DE多Ⅱ
Dated:‐ 22.09.2015 RA File No.05/23/040/00263/ANl15

Modification of fixed norms in respect of Advance
A uthorization No. 0 4-1.0737 896 date d 05.07 .2012.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 03.1 I .2015.

Date:12.10.2015

Place:New Delhi Foreign Trade Developrnent Offlcer

' :            | :|  ::し ="

188SI。 No。

Case No. AR N1/S.TOShiba Translnission&Distribution Systems(India)
Private Lilnited

Meeting No. l2l81 Fo No.01/81/050/0013/AM15/DES― H
Dated:-22.09.2015 RA File No.09/24/040/00533/ANl15

Modification of fixed norms in respect of Advance
Authorization No. 0910061536 dated 76.01..2015.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 03. I I .201 5.
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Department of Industrial poticy & promotion
(rsw)

NC Meeting dated 2210912015 - Case No. 6/18/81 (M/s Dynamic Cables pvt. Limited)
(Advance Authorization No. f 3 I 003861 7 dated 31.01.2,012)

Advance authorization may be ratified as under:

l. Net weight of export items at Sl. No. 1,2, 3, 4, 5 & 6 may be specified as 6500 Kgs.,
12240 Kgs., 24000 Kgs. , 16350 Kgs., 7l120 Kgs. &270g9 Kgs. respectively

2. Quantities of import items at Sl. No I & 3 viz. Copper Wiri Rod may bi allowed as
applied for i.e. 4436 Kgs. & 6654 Kgs. respectively being less than the net content in
export items at Sl No. I & 2 respectively.

3. Quantities of import items at Sl. No 5, 8, 1 I & 14 viz. Copper Wire Rod may be allowed
as 18462 Kgs., 12928 Kgs., 56284 Kgs. & 22803 Kgs. respectively as t.0t Kgs./Kg.
content in export items at Sl. No.3, 4,5 & 6 respectively.

4. Quantities of import items at Sl. No. 2,4,6, g, 12 & 15 viz. XLpE Compound may be
allowed as applied for i.e.200 Kgs.,300 Kgs., ll03 Kgs.,70g Kgs., 254iKgs. a io:o
Kgs. respectively being less than the net content in export items at Sl No. I to 6
respectively.

5. Import items at Sl. No. 7 & 16 viz. PVC Compound may be applied for i.e. 3272Kgs.
& 3151 Kgs. respectively being less than the net content in export items at Sl. No. 3 &, 6
respectively.

6. Import items at Sl. No. 10 & 13 viz. PVC Compound may be applied for i.e. 2647 Kgs.
& 9680 Kgs. respectively on net to net basis in export ite;s at Sl. No. 4 & 5
respectively.

Norms committee may take a view

(S.K.Jain)
Development Officer

2-r-\r1q,-

Norms Committee II
DIPP No. l2ll07l20l5-TSW/3 dated 22t09t2015

3o-



Department of Industrial policy & promotion
(rsw)

NC Meeting dated 22t09t2015 - case^No. 8/18/81 (M/s Dynamic cables pvt. Limited)(Advance Authorization No. 131003g6rg dated 3r.uilrz)
Advance authorization may be ratified as under:

l' words * 0'6/L0 KV may be suffixed with the description of export items at Sl. No. I to4.

2' Net weight of export items at Sl. No. r, 2, 3 & 4 may be specified as 156.4 MT,23.18 MT, 107.13 MT & 17.02MT respeciir"fy3' Quantities of import items at Sl. No 1,i, 5 & i viz. Aluminium Ingots may be allowedas applied for i'e. 109817 Kgs., 15421 Kgs.,75221 Kgs. tz tzilo Kgs. respectivelybeing less than the net content in export item; at Sl. No. I to 4respectively.4' Quantities of import items at Sl. No. 2, 4, 6 & 8 viz. xLpE compound may be allowedas applied for i.e. 16362 Kgs.,3040 Kgs.,_11175 Kgs. & rgTg (gr. r.rp"ctively beingless than the net content in export items-at Sl No. 1 to'4 respectivelyl

Norms committee may take a view

-/ -=..(S' K' Jain) " 'u-
Development Officer

Norms Committee Ⅱ
DIPP No.12/10z/2o15-TSW/4 dated  22/09/2015
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AD(ME)
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          Sh IJrFdhan3as.FTDO,DGFT、 Udhvo負 Bhawan,New Delhi

O/o DC,MSME UO No30(92ソ 15-ME dated 27.08.15

タ

2ヮ ・′ζ

Offrce of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION

30(e2yls-ME

Subject: AA No 0510369439 dated 25.10.13 of IVI/s Met Trade (India) Ltd.

The following information is required from the unit
o Detailed technical note on manufacturing process including the

relevant flow sheet
o Detailed technical drawing with dimension of each export product,

catalogue, if any may also be furnished.
. Weight of per unit export and import product.
. Size and specification including grade, composition, range,

thickness etc of the items proposed for import.
. Detailed calculation as to how the quantity of raw material

proposed for import has been arrived at, including the net weight
of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justifi cation and supported by documentary evidence/drawing

o Documentary proof to authenticate that the import is within the
total import permitted by MOEF.

This issues with approval of Director (ME).

~ 32´―
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Sharda Motor Industries Ltd. for ratification of
norm of AA No. 0510386900 dated 20.05.2014

Reference above application the firm may be requested to furnish
following information:

1. Information as per S1. No. 3, 4, 5 & 11 of SDL for each export product
separately.

2. Blel technical write up of import item no. 9 & 10.
3. End use and placement of import item no. 9 & 10 in the exp/rt

product. /

14- t -1-6 q't)'
(Gajraj Singli)

Sr. Development Officer

FTDO. DES-II. DGFT.
DHI UO No. 3(176)/201S/TSW(B)/ dated 16.09.201s^\

(:t')
\__.,
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/ s Crompton Greaves Ltd. for ratihcation of norm
ofAA No. 0310789833 dated 30.09.2014

Reference: DGFT ID Note No.01/81/50/503/AM15/DES-II/ 106 Dt. 26.08.2015

O/o DGft may refer to ftrm's reply dated 22.08.2015 forwarded under
above reference. It is stated in this connection that similar reply has
been examined and firm was advised to furnish complete information vide

/
office UO of even no. dated 03.08.2015 (Copy enclosed). O/o DGFT is
requested to take necessary action accordingly.

「

rDO,DES II,DGFF.
DHIUO No 3(182)/2014/TSW(B)/ dated ll.09.2015.こ 2'

口乙
=:詐ノし

Sr. Development Officer

~3■ ´
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Oil Country Tubular Ltd. for ratification of
norms of AA No. 0910061126 dated 22.tO.2O14

Reference: DGFT UO No.01/81/50 l4O2lAMLS/DES-II/79 Dt. 31.07.201s

. Reference above application it is observed that export product and import
items covered under subject authorization are same as in AA No. 091003g413
recommended vide this oflice UO No. g(23ll2OO8|TSW(B)/353 Datd
19.12.2012. Same norm of Input-Output may therefore be applied on repeAt
basis for subject authorization /

b..(<
U 

-t'c'ts(Gajr4iSingh)
Sr. Development Oflicer

‐５，〇

rDO,DES― II,DG「r.
DHIUO No 3(162)/2015/TSW(B)/ dated 07 09 20

- 3g´
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t0g12015- case No. 33/18/81 (M/s Jindal sAw Limited ) (Advance

AuthorizationNo.0510392998dated28.01.2015)

Advance Authorization may be ratified as under:

1. Net weight of eXport itellns at Sl.No。
l t0 3 1nay be specifled as 67672.142 NIIT,

7g.72MT & 535'84 MT resPectivelY '

2. Thickness of "Internal lining" in export items at

specified as "0.406 mm"'

3.Thicknessof..extemalcoating,,inexportitemsatSl.No.lto3maybe
specified as "2 mm"'

4. word " Alloy" mentioned in the descriptionof import items at sl' No' l' 17 &

33 may be Aeleted and these items shalibe of relevant grade as contained in the

exPort items

5.QuantityofimportitematSl.No.lmaybeallowedas6356l.2MTas
f-.OS fgs.rcg' content in the export item at Sl' No' 1'

6. Quantity of import item at sL N;. 2 may be allowed 279.48 MT taking clue

from SION C'1289'
7. Total quantities of import items at Sl. No. 3 to 5, 10 to 13 & 16 put together

may be ullo*"d within 6 o/o ofFoB value of export item at S1' No' 1 taking clue

from SION C'1289'
8.QuantitiesofimportitemsatSl.No'6,|4&,|5maybeallowedas1.05Ltr./ltr.

"ittent 
in the export item at S1' No' 1'

g. Quantities of import items-at Sl' No' I to g may be allowed as 1'05 Sq'

meteriSq. -.tt' content in the export item at S1' No' 1'

10. Quantity of import item at si. ilo. 17 may be allowed as 78.025 MT as

t.OS fgs.lfg' content in the export item at Sl' No' 2'

11. Quantity of import item at sL ld;. ig Inuv be allowed as 0.329 MT taking clue

from SION C-1289'

12. Total quantities of import items at sl. No' 19 to 2l'26 to 29 & 32 put together

may be "ll;;"a 
*itr,in 6 % of FoB value of export item at Sl' No' 2 taking clue

Sl. No. 1 to 3 maY be

13.

15.

14.

from SION C-1289.

QuantitiesofimportitemsatSl'No'22'30&'3lmaybeallowedas
1.05 Ltr./ltr. content in the export item at Sl' No' 2'

Quantities of import t,;;t {it' No' .il to zs may be allowed as 1'05 Sq'

meters/Sq. meter content in the export item at Sl' No' 2'

Quantity of imporl i"- " 
Sl' No' 33 may be allowed as 553'784 MT as

1.05 Kgs./Kg. content in the export item at Sl' No' 3'

QuantityofimportitematSl.No.3amayueallowedas2.213MTtakingclue16.

曰・
踏盤1器:l鳴租l寵署記∫t胤綿農誰亀盤∫ξ縄.:嘱

l『誦:
frolln SION C-1289.

´
%_



18.QuantitiesofimportitemsatSl.No.3S,46&4Tmaybeallowedas
t.OS Ltr.lttr. content in the export item at S1' No' 3'

19. Quantities of import items at Sl. No. 39 to 41 may be allowed as 1'05 Sq'

meters/Sq. meteicontent in the export item at S1' No' 3'

Norms committee maY take a view

- +---/ ----
(S.K.Jain) I 

'

Development Officer

Norms Committee Ⅱ

DIPP No.12/107/2015-TSW/50 dated 22/09/2015

-́ 3)″
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Government of India
Ministry of Communications and Information Technology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-1,10003

Sub: Ratification of norms in tgrrns of Para 4.7 of HBP. (Vol.l) in respect of Advance
Authorization No 32f 0d77479 dated 12.3.2015 issued to IWs. Mak Control
and System Pvt. Ltd. Coimbatore

Reference DGFT U.O No. .01/81/50/AMlS/DES-Il/0ll dated .29.4.2015 vide which
corrrnents of this Department have been sought on the above mentioned application of M/s.

Mak Control and System Pvt. Ltd. for export of "Dual Ractifier Container(DRc)".

2. The FOB value of export is Rs.3,42,37,200.00 (US$ 554,000.00) and CIF value of Import

is Rs 2,92,86,771.00 (US$ 466,350.00).

3. -l'he application has been examined in the Department of Electronics and Information
'fechnology from technical angle. The items proposed for import are essential to assemble

the export product. This Department recommends ratification of norms of advance

authorization as fol lows:-

1.Iillport itcm at S.No.1‐ 43,47‐ 101

2.Iinport item at S.No.44-46

On net to net basis with accountability clause

on'Nil'wastage
As applied for by the party on 'lNil' wastage

basis with accountability clause

(Ash〕 |`}|:::
Director

Shri Pradvumana sahu,F'「 D03 DGF'I｀3 Udvog Bhavan New Delhi

DeitY U.0.No.17(25)/2015‐ IPHW dated 8.09.2015

tt二
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Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated22t0gl20|5-CaseNo.26l3/81(IWsDiamondEngineering(Chennai)Pvt.
Limited)(AdvanceAuthorizationNo.0410160401dated10.04.2015)

Advance Authorisation may be ratified as under:

l.Netweightofexportitemmaybemodifiedas6180lKgs.
2. FOB value of export may be increasedby RA suitably'

3. Words 
..Relevant" may be prefixed *ith il;;scripti'ons of import items at sl'

3. U:J"lit:3of import items at Sl'.No'.1 ]11:-y' be allowed on net to net basis

;;;;ntabilitv clause as claimed bv the firm'

Norms committee maY take a view

石K。 1討
1｀ 1'″

DeveloPment Officer

:lli÷まれFII]号t;:〕;::_″「sw/63  dated   22/09/2015

＼

＼
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Offlce ofthc development Cornlnissioner

ⅣIicro small&medium Entcrprises

MECHANICAL DIVIS10N
30(124)/15‐ⅣIE

SuttCCt:AA No 810135088 dtted 23.04.15 in respcct of M/s Guru ttCndra

Meta1loys Pvt Ltd.

Taking cuc irom C-3,nornis inay bc■ xcd as fo1lo、vs:‐

o  lmport may bc a1lowed for 51.5]VI「 F inclusivc of 30/O wastage.

This issues with the approval of Director(ME)

(4ダ嬌a11
(K.S.Sodhi)
AD(ME)

/■
/了
i    ShH P.Sahun FTDO,DGFT Udvog Bhawan New Deh

O/o The DC(MSME)ID notc no 30(124)/15-ME dated 09.09.15

・一 Цο´
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瓦フ9/′夕
GOVERNⅣIENT OFINDIA

MINISTRY OF COⅣ IⅣIERCE&INDUSTRY

OFFICE OF THE ADDIT10NAL DIRECTOR GENERAL OF FOREIGN TRADE,

NISHTHA BH』AN,48,SIR VITHALDAS THAKERSEY MARQ NEW IⅥ ARINE LINES,
ⅣlUⅣlBAI…20.

File No.03/94/040/ 1040    /AN1 15＼ (t'｀|

To
The lDireOtor Gerlcral ofForeign trade,

New Delhi― H0011.

ツ
DATE: 14./5/15

Kind Attn: Dy.DGFtt N.C―

=
Sub:Grallt of advance authorisation on IてEPEAT basis as per

para 4.7.1&4.7.2 ofIIBP(VOL.I)2009-14.

Siち

M/s.UM CABLES LTD PILll、 rlBAI illavc   been   granted   Advance

Authorizttion No:0310795878・ dtted lil,イ 15   ■e copies of● e appliCttion
are not forwarded to●e“ alquarters duё  tきぬeおloWhgFeasOns.

I躙霧許:儒器 L麗:艦棚 脚 穏∬g
No.12/81 ALC 2/2014 DT 12.H。 201(HQFileNo O/81/050/00H2/AM15

COpy ofN.C.decision is enclosed herewith.

S
11

ざヽ

Yours faithfullY,

( D.T-PARHTE)
Foreign Trade Development Officer

For Addl. Director General of Foreign Trade

ご レ|´
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Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norm in terms of Para 4.7 of HBP (Vol-l) for Advance No
3110065483 dated 17.06.2015 of M/s Vikarsh Stamping lndia Pvt Limited, Pune.

DGFT may refer to their UO No 01/81/50/208/AM-16/DES-2/92 dated
17.08.2015 for ratification of above mentioned Advance Authorization of M/s Vikarsh
Stampings lndia Pvt Limited, Pune.

ln view of the above, Ministry of Steel recommends the impo( of 203 MT
Cold Rolled Grain Oriented (CRGO) Electrical Steel Coils of relevant grade of prime
quality against export of 200 MT CRGO slit Coils subject to the condition that width
of imported coils is more than the respective width of export products.

6靡
Deputy lndustrial Adviser

Shri P.Sahu,FTDO,NC― ||,DGFT,Udyog Bhawan,New Delhl

Ministry of Steel U O No 2(10ソ 2014-TVV dated 02 09 2015

→
―
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 22t09t2[15 - Case No' 15/9/81- (l{/s Amara Raja Batteries Limited)

a;;Jic-e i""*.i,"tioo No' 0410160731 dated 30'06'2015)

Advance authorization may be ratified as per SIoN c-l05g ofEngineering Products.

Norms committee maY take a view

./-..--- 
-'.-,*,.-(s' K' Juin) 'r-

DeveloPment Officer

ffi#@*r.-r*r,r-rSW/74dated22tost2ot5

-Qz -
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Subject :

″｀
2‐9''ア

Ministry of Hcavy lndustnes&Public EnterpHses

Department of Hcavy lndustry

TSW〔 B〕 Section

ApplicatiOn of M/s Suz10n Enertt Ltd.for ratiflcation of no....ofAA No.

3110065531 dated 08.07.2015

Reference above authorization, the application of the firm has been examined and based
on information made available therein the norm for subject authorization may be ratified as
under:

Drport product Net
wt./set Of
EP

Import Items Quantity
recommendedノ Set
of EP

Tubular Tower
Consisting of Four
Section per set
parts of wind
operated
Electricity
Generator Model -
s97, 2.1 MW
STV 80M Hub
Height

154056
kg.

PHIne coated HR Non
Alloy Steel Plates

6.  201■m thick

7to 12.12 1nm thick

13-14.13 1nm.thick

15-16.14 1nm thick

17-18. 15 Πlrn thick

19.16 11nm thick

20-21.17 mm thick

22. 18mコn thick

23-24.191■ m thick

25-26.20 rnm thick

27.21 mm thick

28.22 1nm thick

29.23 1nm thick

30.25 1nm thick

31.3 1 ΠLIn thick

32.351■m thick

33.60 11nm thick

4090    kg.    10%
wastage.
17113    kg.    5%
wastage.
6982 kg. 5%wastage.

8282 kg.2%wastage.

8874 kg.2%wastage.

4733 kg。 2%wastage.

10057    kg.    2%
wastage.
5324 kg。 2%wastage.

11240    kg.    2%
wastage.
11822    kg。    2%
wastage.
6201 kg.2%wastage.

6507 kg。 20/O wastage.

6803 kg.2%wastage.

7395 kg.2%wastage.

7554 kg.20/O wastage.

10353    kg。    2%
wastage.
935 kg。 10%wastage.

Import items from 51. No. 68 to 88 are consumables and their combined CIF value may
be restricted within 2o/o of FOB value of export.

Import items from Sl. No. 89 to 113 are Inputs for packing material and they may b,

allowed as per policy for packing material.
Import items from Sl. No. 1 to 5 & 34 to 67 are components and may be

to net basis as per condition of GN-4 for engineering products.

This issue with the approval of JS(RKS).

――匂均_

dated 18.09.2015.「

FDO,DES―II,DGFF.
DHI UO No.3(165)/2015/TSW(B)/

0 Sr. Development Officer
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject : Application of M/s Narayan powertech R/t. Ltd. for ratification ofnorm of AA No. 3410009g67 dated O4.OA.2OO4

Reference: DGFT rD Note No.01/81/SO /1642/AMO4/DES-II/lO4 Dt.25.08.2015

::f..::,"^.:*:f: lt i: stated that the firm was advised to furnish KV― ―――― ‐…― ‐ヽ一“ Vv ct O Ctu v■ scu しo lurnlsn Kvratings Of an export products cOvercd in the authOrizatiOn vidc this Offlce uO of
ρvρ n hA 月 _+0月  oぅ ハ ヮ

^^■
″ ′       . ――――――‐マ̂‐″ヽ ヽ̀o●■V■uし し■■■O υl■lCC υυ oIeven nO dated 22.07.2015(cOpy cnc10sed)It is observcd fronl the reply Of the

flrm fO_nrHρ湘 1ln月 0, ^ム ^_,^ _^r^_____ ′,    ●    _   _irmおmaded under abovき 亮極語yttt・i島蓄
´
品盛おむ古

II∫
Ⅷtl駆f1lrniOhO月  ↑●:^ ^rr^^ =_ ,1   .―――………しu nuu n帯胤‖
S∫
■:継

furnished This offlcc is therefOrc nOt in a positiOn tO rat
n]lthnriク0+:^^authorization.

This issue with the approval of IA(KKT).

Sr. Development Officer

「

FDO,DES― II,DGFF
DHIuo No 3(135)/2012/TSw(B)/ dated 16.09.2015. D

当 g´

βI詐 ッ∫



1  ,  Stil小 cti ■)i)li(｀ ,lti()il`)1｀ M/、 こ`1■ 1｀ lill lケ ,w(・ :1は l〕 P、 't.Iン td お1‐ ratinて aヽtion or p(り rrll
i       llAA lヾ ()1 1 it3o(1.I卜 )1,, 1:,:1(ヽ ti()4t,3_1()()4
^

。 Rcrt;r・cn()til  D(1ド I｀  lD  N(′ 1(  N`,  01/81/50/1()42/AM04/DES― l1/44  Dt
02()tl.2(,,、 ,

Iく CF I(in Cti a卜  、'(:,(1卜  ■、1、 i ti:l l)ヽ・ Incitisl「 i〔ll A(lviscr illげ  1lrrrn mav bc
reCtしlCStC(: lo 「tirilish KV i.:::::、 1,t(〕 1・

=l lI(ヽ
xP01‐ l pl‐ ()(l tl(:ts (lovcrC(l in thc

auth()I・ 1:(● :10n_

″にと,・ /・ rゝ
ICiF■ rtl Sillgl■ )

Sr.Developrnent()fficer
間
｀
Dり.:lill,lL Lユ螢 (111.

DHIじ (ヵ 11, 3(135)′ ′2()lr/Ts■■1)|        (1● 1(;(122.072015

を しも″
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t09t2015- Case No. 169-A/R (M/s Shera Enerry Pvt' Ltd')

(AdvanceAuthorizationNo.1310047663dated20.10.20|4\

AdvanceAuthorizationmayberatifiedasunderonrepeatbasisasperfirm,sAdvance
Authorization No. 131004758: dated iS.Og.ZOtq ratified in Norms Committee Meeting No'

18/81 dated 2410312015:

(DQuantityofimportitemmaybeallowedasl.0TKgs./kg.contentinthe
export item as 

"tui*ed 
uy lne firm taking clue from SIONs C-1184 &

c-252.

Norms committee maY take a view
, .L-

(S.K.Jain)
DeveloPment Oflicer

Norms Committee II
iffi_TSWit69-A/R dated 22109120rs

-- 9l-
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Government of India

Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 ol HBP (Vol-l) of Advance

Authorizations (AAs) No- 5610000535 dated 29.05.2012, 5510001142 dated

08.10.2012 5610002+iS oateo 03.07.2013 and 5610003688 dated 07.02.2014 -

M/s National Steel & Agro lndustries Limited; lndore.

DGFT may refer to the request of M/s National Steel & Agro lndustries

Limited; lndore, submitted vide their letter No NSAIL/Jt DGFTl2O15/01 dated 27th

April 2015 to DGFT for ratification of the above mentioned Advance Authorizations.

Copies of the request were also submitted to Ministry of Steel for our

comments/views.

It may be noted that the export product is covered under SION C 473 of

Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per

Engineering Tabte No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide

coils of relelant grade has been allowed based on content basis as per SION C473.

The quantity of iterr of import to be allowed under the aforesaid AAs has been

calculated for per tonne of export product in the Excel sheets enclosed herewith for

fui"ther necessarY action.

\Ehuc
(S.K.BhatnAgar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Encl: as above

/rn rP.sahu, FTD., DGFT, Bhawan,New Delhi.

@No. 2(9)/2014-TW- Vol-l dated 03.08.2015

― 吻艦―



QuanutyOilnpulpertOnOfexportproduct
Description of ltem of Export Quanuty

of ExpOrt

MT

ThicknesS

(MM)

Zinc

Ccating in

(gms′m2)

SI.No Advanced
Authorisatio
n No. & Date

Rolling

Mill Rolis

(|く
g)

Rolling

oli(K9)

Pick:ing

Oli(Kg)

Stee:

Strapping

(Kg)

ZJ 1,0348

可可
045 200

200

@gated)AlloY
Steel Sheets/ Strips/ Wide Coilsof relevent

grade having thickness 0.14 to 0 25 mm and

iinc coating 80 -120 gms/m2'

3079.933

014

1

dated

2905.2012
52928

045
103610 694 1.0404

626028 01
９ 〇

一

894 1,018C 045 200

543879 016 1026 1,003o 035 045 200

1093908
ハ
υ

９〇

一

669 1,0432 035 045 200

34844C 020 819 1 0264 03E 045

125 035 045 200
260416 023 712 1,0385

50718 025 120 654 1,044C 035 045 200

―
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To

SutteCt Ratincalon oF Norms

HBP.Vol.I

～
leeting No.....¨ ¨̈ ¨̈

ExPort ltems:

BIank Standard Deficiency Letter Format

of Adlance Authorisation No. ........... dated .......... issued under Para 4.7 of

Dated: .............

1 iVlodel number. technical specification and specitic (uantitl-both in terms ot number (ilan)') and/or
r.veieht. of each export product (Appendix-33 olcun'ent HBP ref'ers).

つ Detail technical note on manut'acturins process includine the relevant tlolv sheet.

Detail-technicai drari ings with
furnished.

dimens]9n 
_of 

each.exp_ort prodLrct, Catalogue;]f a!i't, fnay aiso be

Weight of each E.rporl Product.

D Weight oi'ee'ch of tire irnported and indigenous input. separately tbr each product. fbr the purpose of 
I

material balancing. Net rveight (Cross rveight minus lvastage) for each imported and indigenou: input 
I

in the export product may be indicated. Net lveight alon-s \,vith details of other imported input to be I

Ls,egjf !_h!igrlqr U'_o_arl9l91d1o9...............,e!r110 bS irrpo{_e_dlp1-qcq!=ed llto_rr sourc_es oth-er,than the license. ii I

an)r. may also be indicated. ___ i

Import Iterns:

of Appendi.x-

Ccrnponents:

7     1 TcchniCal charactcristics/part numbcrs,if any.                                                   |

18
l

郡

□ 上 1金霧翼 ぶ 撫 甜
mtt」 鵬螺山aγ

「

oduct動面 鴨山∝Ⅲ 帥Ⅱ怠d… t=翌
J

| ~Tづ   ~I BlllrCatcd quand● es oF components to be accounted fOr in thc rcsultant product and the rell:irCmc:■ o「
|

|  | _l cOmpOn釘 ■3 aS Spacs Raw Matcri洲 /Consumables       
・

    __・ ____J
| IЮ  I釣 ZC md spedic面on hdudng gadヽ cOmp面Jo■ mngヽ 面 cknss ac ofttc lcms「 op∝ Cdおrl

斗         蕊 幕吾
|

:lication of the expo威  product, basic

| |…  |:i:ふ :d^瓦IIIIふご「:ざ轟1lr善高Ittiよご薦
'話蔦3ight of componcnts to bc● ちanuthclし iに 3d

ou! of these imported materials, wastages claimed at each stage of manul'actuling r.vi:h crrrr,plei.e

11(a)

12

of'the Cable in Kg. per l(nr. Copy'of lelevant National/lnternational Standard/buyer's dcta sheet r,'ai, i

aiso be iurnished. |

Weight of Steel. which lequires imported welding material, giving break-up ol':

(lxxiii) Steel Plates/Sheets upto 30mm thickness
(l:txir,) Steel Plates/Sheets more than 30 rnm thickness and upto 70 mm thickness

(lXXV)Steel Platcs/Shects more than 70 mm thickncss

(1ヽXvi)0崎 915 e g■langes,Pipes,Tubes,Bars/Rods,Casdngs/Forgings ctc.

Particulars of tlre licenses obtained in the past and ratified by ALC (rvith or i.vithout modificaticn) for
the same export product covered under this application. in vierv of Public Notice No. 48 dated

t4.11.2002.
Use of ex

You are advised to appl1, for SION
Piease use exoanded/full name ofend product. Do not use the abbreviations/short fbrm.

It is not clear frolal the dctails given in application lor the Advancc Authorization mcntioncd above as

j to ivhethei'ii is a case of Physiysical expofts or Deemed exports. If the same is Deemed Eixports, copy oi

上 ___ lD」墜L盤虫望亘≦聖唖望le(PAC)and dCmilcd inお rmation alongⅧ立 relevant docunncnts nna).be l

―― bゝ ´

'ralv nraterial requirernent and the i.,,r:i-qht



turnishedtothisott]ce,Further.ilthcsupplyisaga
fbllor,ving details may also be provided:-
EPCG licence number and date.

(i) CIF value of the licence.
(ii) lvhether this licence rvas issued under Zero duty'or 3 per cent Scheme.
(iii) Custom duty saved amount.
(iv) Products to be manufacrured.
(v) Horv EPCC licence holder intends to discharge the EO against the EPCC licence.

Anv other inliDrmation:

TheintbrmationcalledibrrntIstbesubmittedrvithinthree'..e
The intbrmation mal be directl.v sent t0................ Deput.v Director Ceneral ol Foieign Trade.
Nornrs Cornmittee-ll. Roorn No.204A. DGFT. Udyog Bhar.van, Ner.v Delhi-Il00ll. E-mail:

Otllce Tel.: 2306 1562. Extn.......and copy olthe same must be endorsed ro the
technical authorit! mentioned helo$ :

91


